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when fixed. Il is obvious that we cannot maintain
our democracy based on the rule of law without
an adequately paid and efficient
judicial)."

Madam, by these remarks of Mr. Mukherjee and
Mr. Scialvad, the present picture of the conditions
of the judges is painted clearly. 1 would like to
submit that | have brought forward ibis Bill only to
highlight the present condition of the judges
regarding their salarv, their allowances, pensions
and the guidelines to appoint judges, as a whole the
present condition of the judiciary. | think | have
succeeded in my bumble attempt by bringing
forward this Bill.

lastly, | would submit ihat if-the hon. Minister of
Law assures that a comprehensive Bill will be
brought forward by the Government to make the
position of the judges better by increasing their
Salary and by changing their service conditions, 1
am prepared to withdraw ihis Bill with the
permission of the House.

THE VICE-CHAIRMAN (SHRIMATI PURABI

MUKOPADHYAY): Do you wish to say
anything?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND

COMPANY All AIRS (SHRI NITI RAJ SINGH
CHOUDHURY) 1 have already made my
submission. | have nothing else to add.

THE  VICE-CHAIRMAN:  Mr.  Thillni
Villalan. shall 1 take ii that you are withdrawing
your Bill?

SHRI THLLAI VILLALAN: | want the Minister
to assure the House that a comprehensive Bill will
be brought forward in the near future about the
salary, allowances, pension and service conditions
of the judges,

SHRI NITI RAJ SINGH CHOUDHURY : The
Bill as it is seeks to amend article 220 of the
Constitution. The question of salary, etc. is not
covered by that. | have already made my
submission, and | have nothing more to add.
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(1. VICT. -CHAIRMAN SHRIMATI PURABI
MUKHOPADHYAY) ; Ave you
uilull awing the BIll?

SHRI  11111.1 Ai VILLALAN:Yes. ! In

Bill was by leave, withdrawn

Il lE PROHIBITION OF BIGAMOUS
MARRIAGES BILL, 11*70

SHRI DWIJENDRALAL SEN GUPTA (Wesl
Bengal): Madam, 1 beg to move:

"Thai the Bill to pioliibit bigamous
marriages in India be taken into consideration.”

The statement of Objects and reasons makes my
purpose very clear. Polygamy is a social evil and
should lie ruthlessly suppressed. The Hindu
Marriage Act, 11*55. has made bigamous marriages
void and bigamy a punishable offence. But
polygamy is practised by the people of several other
communities in India. This discrimination should
go and polygamy should be prohibited for all. The
Bill seeks to achieve ibis object,

| do not claim myself as one who is vci\
conversant with ihe Koran or the Shariat. | have
great respect for every religious authority, whether
ii is of the Muslims or Ihe Hindus or the Christians
or any other. So, with due respect to the sentiments
of any Muslim friends and wiih all respect to the
teachings and sayings of the Prophet, 1 uould
submit ihat the time has come when because of the
changed conditions and outlook, there should be a
rethinking by the Muslim community. We, all non-
Muslims and the Government in particular belong to
a secular State. When we talk of secularism, we
should not be guided by any theocratical ideas, not
absolutely two marriages.

In the Hindu society also there was a time when
more ihan one marriage was considered as virtuous.
Madam Vice-Chah nan. ;.on belong to a State
where \ou niusl nave seen or known that the so-
called Kulin Brahmins used to marry more than a
hundred women. Now, ihat
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did not debar our Government from codifying the
marriage restricting it io one. Because we belong to
a liberal community so you have a right to interfere
with our personal law. But you do not have that
right in the case of persons of the minority
community.

Madam Vice-Chairman, minorities are assured

protection, Bui there are minorities among
minorities who should be shown better
consideration. The weakei sect among the

minorities, namely, the women should be properly
respected in the matter of marriage. ! do not say El |
a moment that all the Muslims have more than one
wife. No, vcrv lew have more than one wife. Then
why should we not tale these few unfortunate
women into consideration? Why should we not take
steps to remove this stigma from the face of the
minority community? | am (oust ions of the fact
what even according to the Koran or the Iladis the
conditions for more than one marriage are
prescribed. A Muslim man can marry a second wife
only with the consent of the first wife if the wife has
lost capacity of child bearing, if she is of ill
health. But these considerations are not observed
always. So far as the Koran and the Hadis are
concerned they are not in conflict with what 1 say.
But what | say is that in the name ol the holy Koran
or the Iladis there arc® people who indulge in
marrying more than one wife. No consent is
required, rather they are gagged. | In- question of
consent is not allowed. | hen. who judges the
question ol child bearing capacity and who consider
the question of ill health? So if the provisions laid
down in the Koran or the Kadis were duh observed,
this question would not have been raised, this
question would have been resented. But facts are
there and the Ministers from time to lime gave
assurance to the House, both in the l.ok Sabha and
the Rajva Sabha that they will consider ibis
matter, that they will appoint a Commission to go
into this matter but nothing has been done. So |
felt that there was reason For harping on the same
matter over and over again.

certain
in the

there are
M the persons
And their consideration

Madam  Vice-Chairman.
misconceptions anion;
Government.
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i more political than ethical. And the political
consideration is this, that possibly the Muslim
community will not favour the idea of banning
polygamy- But | am hen to give statistics that in
Muslim countries like Turkey and Tunisia, for
example, polygamy has been banned totally. Even
in countries like Syria and Egypt, the combined
effect of the Holy lav and the legislation has made
plural H increasingly difficult.

Madam Vice-Chairman, 1 have prepared . fong Its)
of countries io show that even in countries where
Muslims are in an overwhelming majority, already
restric-tive laws have been codified. As | have
already said, in turkey and Tunisia, polygant) has
been totally banned. In other Muslim majority
countries, it has been very much restricted. The
Minister ma) take note of these things, | am only
mentioning those countries which are Muslim
majorii\ countries and where this has been restricted.
There might be Muslim minority countries also
where ii lias been restricted, QUI 1 ;ini noi
mentioning them because this argument may be
given that because Muslims are a minorii) there, so
ii lias been done. But | am going to show thai even
when Muslims are a majority, the; themselves have
done it. They are not suddenly ignorant of the
provisions of Koran and iladis. Knowing the
provisions of Koran and Hadis. they have done ii.
Why do you hesitate? You hesitate for political
reasons, not for moral or ethical reasons. Albania is
a Muslim majority state where the personal law
has been replaced by a common civil code. In
Algeria where the Muslims are in an overwhelming
majority, it is partly 1c-formed. In Brunei, a Muslim
niajortiy country, it is subject to regulatory legis-
lation. In Egypt, where there is an overwhelming
majority of Muslims, it is parti; reformed and
codified. In lrag, where Muslims are in an
overwhelming majority, itis partly reformed and
codified. In Iran, where Muslims are in an
overwhelming majority, it is partly re-Bed and
codified. In Jordan, which is a Muslim majority
Slate, it is partly re-formed and codified. In
Lebanon, where Muslims are in a majority, it is
partly reformed. In Libya, which has an
over-
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whelming majority of muslims, codification
is under contemplation. In Malaysia, where
Muslims ate very much in a majority, it
is subject to regulatory legislation. In
Morocco, where the Muslims have an over
whelming  majority, the personal law is
reformed and codified. In Pakistan, it s
partly reformed. | may tell son that in
1961, there was an Ordinance under which
these marriages were regulated. in the
Soviet L'ninii Mm .lie very much with the
Soviet Union now—the Muslins are a
strong minority. There the personal law
has been replaced by a common civil code.
I hev did not hesitate. They did not
think that lheie would be loss of vote
it the personal law was reformed.
I'Li  went b\ some ethics. In Tan-
zania—majority in Zanzibar and minority in
Tanganyika—the Muslim marriage law has been
replaced b\ a common enactment.

Gupta]

Madam Vice-Chairman, | would like the House
to lake note of certain facts. I his is not the first time
that this question has come up before Parliament for
discussion. On 5th of May, 1970, the Starred
Question No. 1413 in the Lok Sabha was like this:
(@) The reasons for making am reforms in the
Muslim Personal Law: (b) whether it is a fact thai
most of the Muslim ladies favour civil code and
it is opposed by some vested interests: and (c)
whether Government proposes to make a survey of
it. Mr. Govinda Menon. the then law Minister, was
replying to 11)is: "The suggestion was that there
should be a Commission appointed b\ the
Government with Mr. Justice HidayathuUah as the
Chairman to go into the question." Mr.
HidayatuHab himself was an eminent judge and
he was a Muslim himself, and let him go into the
question." Mr. Govinda Menon was further
saving: " 1 he hon. Member lias made ;> good
suggestion. | will accept it."

I lien. Mr. Govinda Menon came back to amend his
answer, and it was recorded in tin lok Sabha
proceedings of May L'l. 1970. Mi. Govinda Menon
savs: "Mi. Speaker, sir, while answering supple-
ineiilaiics to starred question No. IlI" on May,
1 made a suggestion to constitute a Commission on
behalf ol the Government to consider reforms
in the

Prohibition of Bigamous [RAJYA SABHA]

Marriages Bill, 1970 140

Muslim  Persona] Law which Mr. Justice
HidayathuUah, Chid Justice ol India, as Chairman, |
made the remark, in reply, thai the hon. Member has
made a good sug-gestion. The words "1 will accept
it" appearing there in the proceedings of the day
should read 'l uould examine it." | his is further
clarified. First lie says, "1 w ill accepl it", then he
says, "I will examine it." The matter has neither
been accepted nor examined since then.

ilL.ul.mi \ i< e-<iiaii man, the matter came up
again in Lok Sabha on July 28. li was Unstarred
Question No. 310. 1 lien the Minister was Mr.
Jagannath Rao. rhere are three parts to the question.
Pan (c) is relevant. It says: Steps proposed in be
taken in the matter at the lime and whether am
decision can he expected in respect of common civil
code. Mr. Jagannath Rao says: "Suggestions
received from time to lime for enactment of a
common ci\il code have been considered. As there
is no uniformity of views in the matter among the
different sections ol the society, the Government do
not propose to take any action for the present." So,
the words “for the present" were used in 1970. We
are now talking of 1973, and lime has passed by
three years. 1 hen. the same question came up
again in the Lok Sabha on March Il. li was Starred
Question No. 28 In Mi. Chintaniani I'anigrahi. He
belongs to the Congress. The question was,
"whether the Maharashtra Stale Muslim Women's
Conference held at Poona 'nuaiils the end of
December, 1971, demanded uniform civil code and,
if so, h reaction of the Government thereto." The
answer is ver] important. Shri Niti Raj Singh
Chaiidiiun was present here. 1 lie answer was
given by him. We have considered what Mr.
Govinda Menon said. We have considered what Mr.
Jagannath Rao said. Now we are considering what
Mr. Niti Raj Singh Chau-dliury said. lie said: 'It
appears from certain press reports that at the confer-
ence of Muslim women held inwards the end of
December 1971 a demand was made inter alia [or
lite enactment of a uniform civil (ode. N.. such
proposal is ai present under consideration of the
Government." The earlier replj was in 197;). \IHI
now in reply to this question this is what he
said At present i
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is not there." This is from | ok Sabha proceedings.
Now lei us lake the proceedings of this House. On
18th June 1971 the Prohibition of Bigamous
Marriages Bill of 101)7 of Shri Sri Rama Reddy
was taken up lor consideration. And at that time Mr.
Gohale replied to the debate on 26th November
1971 wherein he said: "l must at the same time
make il clear that il is only theoretical because there
were noted Muslim Jurists like Mr. Abdul Rabeem
who spoke on the principles of Mohammadan
jurisprudence which was part of Tagore law Lecture
Series here in India and who said the Moham-
irailan law undoubtedly contemplates nionogaim
as an ideal to be aimed at." Then, further on he says

we can take it as his commitment before the
House. He
said: "We are aware of thai fact.......... "

'We' means the Government—"...that we have also
to play, a role in building up an opinion in the
minority community itself. The Government does
not want to disclaim thai responsibility, The
Government will, at the proper lime. lake measures,
elicit opinion from the mino-iit\ lo build up an
opinion in favour of a progressive change in the
Muslim | aw affecting the personal law of the
Muslims." So, you will try lo build up an opinion
in favour of a progressive change. So that is
admitted and you will try lo do it. Then what has
been the position? What has been done? Simply
nothing has been done. When nothing-has  been
done, we feel that there should

he a serious rethinking once again on the
matter. Mr. Niti Raj Singh Chaudhury him
self admitted that there was a resolution
passed bv the Muslim women in a con
ference in Maharashtra

AX HON. MEMBER: At Poona,

MIRI DWIJENDRALAL SEN GUPTA:
l'oona is pari of Maharashtra. | believe.
He admitted that there was a resolution
by the Muslim women in a conference
in  Maharashtra where they supported or
claimed  prohibition of  bigamous  marri
ages. The Government sa\s we do not
like io interfere in their personal law.
1 el them evolve their own law. 1 el there
be  sufficient  consciousness in I hem.

|
want
consciousness is.

thai
the

the standard of
will satish

io know what
what
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‘consciousness'. Will
in for a referendum?
to circulate this Bill?
I am nor going to press this Bill. Mm
let them circulate this Bill. Let them
elicit public opinion. If the Muslims, the
majority ar the Muslims, -m "No", |
shall most gladly withdraw this Bill. |
am not here to impose my views or the
views ol the Hindu majority or the
views of any non-Muslim majority upon
the Muslims. But you have not far
tried to ascertain the reactions the
Muslims  on this aspect. You have b\
Chal allowed the Mullas and other fana
tics to take advantage of the illiteracy and
ignorance and other vices in the common
masses and prevail upon them for which
i his Government is responsible. How
do Ml expect the Muslim women, who even toda;
near purdahs and cannot show their faces to the
male members ac-cording to Quaran or Sheriat, to
take part in a demonstration of setting lire to the
trains, pos offices and other public properties? li is
only education that leads to the concept of
demonstration and demonstration often becomes
violent. That cannot i><. expected from weaker
sections of this minority community, namely,
Muslim women who are always guided and domi-
nated Ir. the opinion of the Muslim males who
oppress them at limes. This is not a quarrel between
myself and my Muslim friend. It is a quarrel
between tile vested interests in the form of Muslim
males and their oppressed women whose cause |
want to champion. | want to give them a status and
| want to raise the status of Muslim women who
are ignorant and uneducated? What can you espeel
from those who are uneducated ir. any society?
Those who are educated can lake care of
themselves. "But think ol those who are not
educated. Even in the Hindu society, what is their
position? We talk of women's liberty and women's
freedom and all thai. How do you ensure them when
lhe\ are economically Mmi;, much dependent and
culturally and educationally backward? In our coun-
try illiterate persons are very poor and they arc
poorer still among the so called backward classes. |
do not want to condemn them. 1 have a cause to
fight for i lie down-trodden, the oppressed and the
suppressed. You talk about the de-

Government as
Government go
Arc they prepared

the

o)
of
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pressed people, the suppressed people and t he
oppressed people. Don't you see that sense of
oppression and si'411 of suppression in the system
that prevails now? If Mm do noi see ii. | want 10
rouse your consciousness. Government some-times
say : "We accept the proposal to have a
commission under Hidayatullah”. Sometimes you
say: "We "ill examine ii". On some occasions you
say: "We are not going to do it" or "We have no
suet) proposal”. No long will ihis thing con-
tinue:- What is your standard of secularism.- |
want to know if your standrad of secularism is only
in respect of a particular community. If you want 10
give a meaning to your secularism, then you
must act accordingly. Hut you have not acted and
that is my grievance. | am sure the House will
support  me.

In the end | only waul to quote Mr. Ay uh
Khan. who as the President of Pakistan, wrote, in
his hook FRIF.NDS NOT WASTERS, thus:

"A  Muslim is allowed by Islam to
have more than one wife under cer
tain conditions and this permission has
been used to practise indiscriminate
polygamy causing immense misery. Innumerable
women, tongue-tied women and innocent
children of thuosands of families have been
ruined because or the degenerate manner in
which the males have misused lhis permission to
suit their convenience/'

| have no better authority 10 quote from. Mr. Ayub
Khan was the President of Pakistan and Pakistan is
much more an Islamic State than ours though, of
course we are trying 10 compete with them in that
wax also to show that we are more Islamic than
the Islamic States themselves. Rut this is the
picture that has been given by Mr. Ayub Khan
himself. Thank you.

The question u-as proposed.
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SHRI BRAHMANANDA PANDA
(Orissa): Sir, | will take only live minutes.

SOME HON. MEMBERS ;
miflutes.

No, you lake 15

SHRI  BRAHMANANDA
necessary.

SHRI DWIJENDRALAL SEN GUPTA: li is
necessary.

PANDA:  Not

SHRI BRAHMANANDA PANDA: Sir. 1
oppose this Bill.

\N HON. MEMBER: You must.

SHRI BRAHMANANDA PANDA: My reasons
an- thire.

SHRI MAHAVIR TYAGI:
are nol 3 Muslim.

1 hope vnu

SHRI BRAHMANANDA PANDA: | am an
Indian. Thai is the best: that is what i* needed in
India today.
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SHRI  MAHAVIR TYAGI:
appearance it looks. ..

From  your

SHRI BRAHMANANDA PANDA: Vou call me
anything so long as you do #int deprive me of my
Indian citizenship.

THE VICE-CHAIRMAN (SHRI YOGENDRA
SHARMA): You proceed, Mr. Panda.

SHRI BRAHMANANDA PANDA: Sir, | oppose
the Bill because the thing that we are discussing is
more a social question. \I\ friend, Mr. Yadav tried to
make a mountain of a molehill but ultimately when
he ended the molehill remained a molehill. There
are certain questions, certain problems in life like
love, marriage and it is better we did not interfere
with them, with the type of legislation contemplated
by my friend, Mr. Sen Gupta. There is a saying in
Orissa. About marriage they say "Jo Dilika laddoo
khaya zoo pnstaya, jo nahin khaya wo bki pastaya’.
One who is married thinks it is Dilli ka laddoo and
one who is not married also thinks it is Dillika
laddoo.

Even in the Muslim community, any reformation
that came, it came from within the community. We
had our Dayananda Naraswati, we had our Raja
Rammohan Roy—who abolished Sati—Iswar
Chandra Vidyasagar—who advocated widow
remarriage; we find a galaxv of such reformers. It
comes from the society itself and that is bound to
come in the Muslim society also. | ask one
question: Can Mr. Tyagi or Mr. Yadav tell me the
percentage of the Muslims who have more than one
wife?

SHRI DWIJENDRALAL SEN GUPTA: | said,
let this Bill be circulated for the opinion of the
Muslims.

SHRI BRAHMANANDA PANDA: | do

no! uant this Bill to be circulated because U feel it is
unnecessary. We need not dis-i uss it here. So, if any
reformation has to come, it must come from within
that society. Any amount of legislation that vou
might make will not help and will not change it.
You know Sir, better than 1 do that every level in
the society is conditioned by economics. Supposing
India comes to a certain standard of
economic
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development, social behaviour is bound to change.
Now we have not much of differentiation between
ladies and gents. A lady has one vote and a gent lias
one vote. Women are getting educated and so also
our men. So also, in the Muslim community which
believes in its Personal Laws —where it is not
allowed and where it is possible now—there will
come a certain stage when they will also not like it.
After all, you have to depend on social evolution for
it. Nawabs used to have harems, Maharajas used to
have harems but now. in the modern society the
personal family is the unit. It is not a question of a
joint family or anything like that. So. when they
think of building up a modern home, it is
conditioned on our economics. The husband works,
the wife works, and the more the working members
in the family, the more happily they live.

Mr. Tyagi, years ago | met a tribal landlord who
had a dozen wives. During an election campaign he
met us; we were his guests. | asked him why he
married 12 women. He said: "I am sitting like a
monarch. All the twelve of them go into the field
and work and | am enjoing the benefits." Bui | do
not sav that vou should take it as an example.

SHRI MAHAVIR TYAGI: But then you got 13
votes from that familv.

SHRI BRAHMANANDA PANDA: We
got the votes all right. We would have got their
votes anyway because the entire clan was for the
Congress. So, what | meanto say is . . .

SHRI DWIJENDRALAL SEN GUPTA: After
your joining the Congress?

SHRI BRAHMANANDA PANDA: Yes. In spirit
I am a Congressman and | understand Congressism
better than you.

SHRI DWIJENDRALAL SEN GUPTA: Very
good.

SHRI BRAHMANANDA PANDA : Because |
have no intellectual opportunism; anybody knowing
me for the last five years in this House would
have known that.
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SHRI DWIJENDRALAL SEN GUPTA: For
some time you were out of the Congress and have
now again gone back to Congress. Perhaps it was
for reasons of convenience.

SHRI BRAHMANANDA PANDA : You are
misinterpreting history. | was one of the founder
members of that party in Orissa to stop the vagaries.
Shri Biju Patnaik of whom you are a great admirer.
| am astraight man and 1 go straight.

Now, | do not want that legislation should be
brought in for this or as my friend suggested it
should be circulated among the Muslim families. |
again repeat that a man taking a second wife after
the death of his first wife is guilty because there is
the question of sentiments. | suppose Mr. Tyagi and
myself are in the same position; both of us remain
without a woman. Now, you must have said certain
sentimental things to your wife during the first
honeymoon. Are you going to repeat those things a
second time to another woman? No; you cannot.
After all sentiments have to be respected. Any man
living with one woman, if that woman dies, can
never think of a second wife. Even in Muslim
families, if you do not give it a religious colour,
there are enlightened people who feel that this thing
should go but it should not be given such a colour or
such a twisl | hat you bring this in the form of a
legislation, vou put something in it and s;i\ that it is
binding on all. This is a social problem, a social
question. And sentiments will gradually grow
against when we became more dynamic, when
society becomes more modern when the economic
standard of the cottn-11\ goes up. Ultimately it is a
question of economics. Now in certain sections
amongst the Hindus marrying the maternal uncle's
(laughter is a must. Why? That is because the
property from this family-should not go to a third
family. It should remain inside the same family.
That is the idea behind it. These are all feudal
remnants and they are gradually passing out as many
things have passed out. Many unnecessary customs
we have done away with; many unnecessary
traditions have gone. So gradually when society
evolves, when people get more and more of educa-
tion and other enlightening facilities, when
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they see light spreading everywhere they will also
see the necessity for such a change. | have discussed
this with many of my Muslim friends. | have
Muslim friends from every section of the society,
from the highest to the lowest and | have not come
across anybody who says that marrying more than
one wife is good. In society as it is constituted now,
certainly we have to take certain things for granted
for the time being until some sort of reformation
comes about. And it will come about because when
a society grows, when an individual gets more
enlightenment when he becomes conscious of
himself and the society and also the environments,
natural-lv these things that are detrimental to his
growth as an individual and as a family will
certainly be given up. So there can be no question of
any legislation now and

I hope my friend will see the sense of it

and withdraw his Bill. | will wait for
thai day when Muslim opinion and other
opinion builds up for this. | have seen

Hindu families also where a man who is
married also keep a mistress. (Interruptions)
Even after marriage | have known people
who keep mistresses. Do you want to lega

lise that also? It is a question of human
character and human character, as | said,
is a very complicated thing. Our first
ambition in India today should be to see
thai economically we develop more and
more, we become more modern and we
build up such a society where such ano
malies will not be there, where such un
named things will gradually disappear auto
matically. Until then we must see that
enlightened public opinion grows wherever
Bitch | hings are prevalent. Even in Hindu

families suppose vou do not get a son,
even today the man marries a second wife.
You must have read Premchand's stories.

Il is not that Hindus are all good and
the others are all bad. We cannot gene
ralise like | hat. Therefore, in mv humble
opinion we do not need anv legislation
now. So, there is no question of circu
lating it. 1 would appeal to im friend
that he should see that we do not disturb
the society now and create troubles
for ourselves. By ‘ourselves’ | do not mean
the Congress. | mean the entire Indian
sot tety.

SHRI I'REM MANOHAR:
vote-catching device.

Thisisonl\J :i
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SHRI BRAHMANANDA PANDA: We
have been getting votes for the last twenty-five
years and we will continue to be here. Do not worry
about that . . .

SHRI PREM MANOHAR: Let the country go to
hell and you continue there.

SHRI BRAHMANANDA PANDA: The country
is where it is. Either you go to hell or we go to hell.
The rivers flow. The mountains are there. Nobody
isgoing to hell with the country.

SHRI MAHAVIR TYAGI: | may inform you
that they are counting on the female votes of
Muslims.

SHRI BRAHMANANDA PANDA: My hats off
to them. Muslim women are well informed and they
will definitely vote for us. They will never vote for
Jan Sangh. | am so sure of that. So, in winding up |
want this Bill to be withdrawn. | appeal to the good
sense of my friend, Mr. D. L. Sen Gupta, to with-
draw this Bill and see if he can help Muslim masses
practically. If he feels that this anomaly should go,
he should initiate this discussion amongst his
Muslim friends and also among Hindu friends
where thev have taken more than one wife. We
should build up a modern society.

SHRI DWI1JENDRALAL SEN GUPTA.
I am initiating that discussion just now with the
Minister. The discussion is continuing. Let it
continue even in the next session.

SHRI BRAHMANANDA PANDA: It is
not a question of discussion in the House. | want
tlie discussion to go on in the wider world. When |
say that, do not think that if a Hindu has got more
than one wife it is good. It is bad. It must come in a
different form, not in the form of legislation. This is
all what 1 have to say.

i wm Fag awt : g &
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THE VICE-CHAIRMAN  (SHRI
SHARMA): | think he will reply next lime.
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MESSAGES FROM THE LOK
SABHA

1. Appropriation (No. 3) Bill, 1973

11. The Employees' Provident Funds and
Family Pension Fund (Amendment) Bill,
1973.

SECRETARY: Sir, | have to report to the House
the following messages received from the Lok
Sabha, signed by the Secretary of the Lok Sabha:—

U

"In accordance with the provisions of Rule 96
of the Rules of Procedure and Conduct of
Business in Lok Sabha. | am directed to enclose
herewith the Appropriation (No. 3) Bill, 1973, as
passed by Lok Sabha at its sitting held on the
17th August, 1973.

2. The Speaker has certified that this Bill is a
Money Bill within the meaning of article 110 of
the Constitution of India."

(m

"In accordance with the provisions of Rule 96
of the Rules of Procedure and Conduct of
Business in 1.0k Sabha, | am directed to enclose
herewith the Employees' Provident Funds and
Family Pension Fund (Amendment) Bill, 1973,
as passed by Lok Sabha at its sitting held on the
16th August, 1973".

Sir, | beg to lay a copy of each of the Bills on
the Table.

THE VICE-CHAIRMAN (SHRI YOGEN DRA
SHARMA): The House stands adjourned till 11
A.M. on Monday, the 20th August, 1973.

The House then adjourned at fifty-eight
minutes past four of th< clock till eleven
of the clock on Moudav, the 20th August,
1973.



